| CENTRAL  ADMINISTRATIVE TRIBUNAL
~. / ~ PRINCIPAL BENCH.

S N ' ' 0.A, 104/99
e . MA 1385/99
g vith
0.A, 105/99
M.A. 1396/99

0.A 254/99
M,A, 1334/99

Rew Delhi this the Sth day of November, 1999

Hon'ble shri s,R, Adige, Vice Chairman (A)
Hon'ble Smt.Lakshmi Swaminathan, Member (J)

OA 104/99

MA 1385/99

Sh.Manbir Singh
. *  S/0 Sh.Matu Ram,
' RO 174-L, Model Town, -
Sonepat, Haryana, oo Applicant

(By Advocate sSh,V.K.Rao )

versus

1.Govermment of N,C,T. of Delhi.
- through Chief Secretary,.
' S5-Shamnath Marg, Delhi-54

2,Secretary (Bducation )-
. S=Sham Nath Marg, ‘ \
A Dslhi-54. oe R®SpoRdents

(By Mvucm Sh.vijay Pandita )

OA 105/99 -~

MA 1396/99:

. Sh.,Sanjeev Rathi
S/0 Sh.Raj Singh
Raghi Garhi | -
R/0 Sonipat(Haryana ) o i« Applicant
(By: Advocate Sh.V.K,Rao: ) A

>~ l.Govt.of BCT of Dalhf,, ) :
through Chief: Secretary,. .
SeSham: Nath: l!a::vg';ne’lh:l...w

‘z.socretm.x (Bducation: ):
' SeShamNatitMarg;: ‘ : L '
Delhi-54: , _win¢d Respondents:

(By" mvam sh.vuaz Plnd:Lta. )4 L

I U N s Dt s s ek, 130 SRS 5




e b ] . P . o L ’ t ‘:
0A 254/99 . o | 1
MA 1384/99 ST 4 .
Sh.Raj Kamal Dahiya - .
S/0 sh.Ajit Singh ; ~ : ,
~ Twl6l,Master Colony, L o “
' Panna Udyan, Narela,
Delhi, ' K " eee Applicant
(By Advocate Sh,V.K.Rao ). ’
| versus
1.,Govt,0f NCT of Delhi i |
through Chief Secretary, : |
. S-Sham Nath Marg, Delhi-S4- ' ]
- 2 ,Secre tary (Education) _ =
5-Sham Nath Marg,
Delhi-54 | coco Respondents
(By Advocate Sh.vijay Pandita )
" Q RD E R (ORAL)
4 (Hon'ble Shri S,R. Adige, @ice Chairman (A)
| ‘ These 3 QAs involve ~ Common question of law and fact
and are being disposed of Ly this_comonvorder, . |
2. Heard both sides, | %
3. Respondents counsel has no serious objection tothese g
3..‘;0As_‘=bej.ng disposed of with the direction to the respondents ;
that any action contemplated by them against the applicants |
¢ A ’ . . ]
g in these 3 OAs shall be taken by them in accordance with law i ’
only after the investigation report said to be pending with 1 ‘
‘ the police authorities regarding authenticity of the Employment i
Exchange Registration Card submitted by them at the time of !{ ’
- selection is made availsble to the respondents, '
,l 4. Thess OAs stand disposed of with the above directions,
No costs. | - ﬁ
. L o g
o s, . Copy of this order should be keptin 0A.105/99 and’ OA.
"‘ } Shat T ‘ 254[1999}..81803 o - S M-_“' "'"’ . / M _\h‘“—ii’g N B “QVM"} A:
L - . \amc.Laxamx swaminathan) '\ h (S.'.Rﬁ.."kdj.gé: ’)‘ |
f nember (3 - o Vice: Chaiman (A) :
| sk '
: MOJ!‘IC“IDQ . ‘ i
NI . aapidtretty Tribunal $
z , : - .. B.teb, New Daini B ,
Lot - ' Farigkdt Hmezo, :
S ' e o Tt sparnicus Mierg,
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